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Order dated 15 12 .2003 

:ieard shri K.C.KanungO, learned counsel 

/, civ bt Ti1 
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fr the applicant and Shri S.B.ena learned 

Add1.tandiflg Counsel(ori whom a copy of this 

has been served) appearing or behalf of 

,he Respondents 

The grie vice if che pLLc rit is 

xjw hi case has not been considered by t 

RespondentsDepartment under the scheme 
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"Regulrisation of Left-out Casual Labourers" 

introduced by them. It is his case that he 

has made representation to the Respondents 

vide nnexure-5 dated 13.11.2003, but without 

any effect. 

Having considered the submissions 

made by the learned counsel of both the sides, 

we direct the Respondents-epartment to 

consider the case of the applicant(as raised 

in his representation dated 13,11.2003, as 

referred to above) in line with the Scheme 

for regularisation of leftut casual labourers 

and pass appropriate orders, under iriti.matior 

tO the applicant. 

With this, we dispose of the O. 

at the admission stage itself. No costs. 	I 

send copies of this order, along with 

copies of the O.A.,to Respondents and free 

copies of the order be handed over to the 

learned counsel of both the sides. 


